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is the solemn assurance given in the House. So, hon. Members can write to the
Minister, and he will reply.

Now, I put the motion to vote. The question is:

“That the Bill to authorise payment and appropriation of certain sums
from and out of the Consolidated Fund of India for the services of the
financial year 2012-13 for the purposes of Railways, as passed by Lok
Sabha, be taken into consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (PROF. P.J, KURIEN): We shall now take up Clause-
by-Clause consideration of the Bill.

Clauses 2 and 3 and the Schedule were added to the Bill
Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRI MUKUL ROY: Sir, I move:
That the Bill be returned.
The question was put and the motion was adopted.
The protection of children from Sexual Offences Bill, 2011

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD
DEVELOPMENT (SHRIMATI KRISHNA TIRATH): Sir, I move:

That the Bill to protect children from offences of sexual assault, sexual
harassment and pornography and provide for establishment of Special
Courts for that of such offences and for matters connected therewith or
incidental thereto, be taken into consideration.
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The question was proposed.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Okay. Now, Shrirpati Smriti

Zubin Irani.
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SHRIMATI SMRITI ZUBIN IRANI (Gujarat): Sir, will the House sit beyond six
o’clock, because my speech will not be over in five minutes? (Interruptions) Is the
House sitting beyond six, Sir?

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI RAJEEV SHUKLA): Sir, let us clear it today because tomorrow is
the Private Members’ Business. Next week too, very important Bills would be
coming, (Interruptions)

SHRIMATI SMRITI ZUBIN IRANI: Sir, I am ready with my speech, if the
House goes beyond six. I don’t think it is. (/nterruptions)

sft Tofla 3o @ Usde #wR fowee €1 9@ uisde dwR s o S,
a9 R I8 BE Q|

SHRI D. RAJA (Tamil Nadu): Sir, we are for passing this Bill. It is a very
important Bill. Let the Parties express their views so that the Bill can be
strengthened. That is why we are saying that we will have the debate tomorrow.

st I Pu@ Ied (RER): W, Ig Ig7 HBAQ Od € ..(@aEm) |

SHRI RAJEEV SHUKLA: Well, they want to have Special Mentions. Then,
they want to have Private Members” Business. When will it be taken up tomorrow?

(Interruptions)

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The point is, there will be no
time for this Bill.

SHRIMATI SMRITI ZUBIN IRANI: We are ready.
SHRI RAJEEV SHUKLA: Yes, please. Let us sit and discuss.

SHRIMATI SMRITI ZUBIN IRANI: Is the House sitting beyond six, Sir?

(Interruptions)

SHRI RAJEEV SHUKLA: Yes, yes. Then, let us have a debate. We are all
sitting here. Let us have the debate.

SHRI D. RAJA: Sir, this Bill is important and we are all for passing this Bill.

(Interruptions)

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): We will start and then
...(Interruptions) No. Please listen. If Smriti is willing to speak, let us start then.
Then, we will... (Interruptions)

SHRIMATI SMRITI ZUBIN IRANI: The Chair was telling me that they would
shut the House by 6 o’clock.” So, if they have two minutes, how can I speak?
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No. We will have the first
speaker and, then, we will decide, (Interruptions) Anyhow, I have called her name.
Please listen to her. Now, you may speak.

SHRIMATI SMRITI ZUBIN IRANI: Sir, am I permitted to complete my speech
today?

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Yes, you may finish your
speech today. We will sit up to that time and, then, we will decide. Anyhow, 1 have
called your name. You may start with your speech.

SHRIMATI SMRITI ZUBIN IRANI: Let me say that the hon. Minister wants
to rush through the observations that I make, thereby signifying that the Bill is not
important enough for the entire House to sit together and ponder over.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No, no. Nothing like that.

(Interruptions)

SHRIMATI SMRITI ZUBIN IRANI: Sir, I would request him not to scream.
(Interruptions) 1 would request him not to scream. (/nterruptions)

THE VICE CHAIRMAN (PROF. P. J. KURIEN): No, no. Let us not argue.

SHRIMATI SMRITI ZUBIN IRANI: I am ready to put forth my observations.
He may kindly take his seat. (/nterruptions)

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Minister, please; no. Let us

not argue on this. (/nterruptions)
SHRIMATI SMRITI ZUBIN IRANI: You may please take your seat.
SHRI RAJEEV SHUKLA: Ask her to ...(Interruptions)

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Smritiji, you may begin your
speech now.

SHRIMATI SMRITI ZUBIN IRANI: I would request the hon. Parliamentary
Affairs Minister to first keep his peace before I begin. May 1?7

SHRI RAJEEV SHUKLA: Yeah. You may.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): No, no. Please.

SHRIMATI SMRITI ZUBIN IRANTI: I rise today to speak on an issue which
is every parent’s nightmare, Sir. When a mother holds a child for the first time, in her
embrace lies the promise of protecting the child from all evils in the world.
Unfortunately, many parents in our country have not been able to keep that promise because of the
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absence of a stringent law that secks to punish sexual predators of children, in a
nation which many consider encompasses 20 per cent of the world’s children, this
Bill is 62 years too late. However, I appreciate that in the Bill the Government
mentions the UN Convention on Right of Children, and India’s ratification on the
11th of December, 1992, as one of the reasons why this Bill has been introduced.

Sir, I wonder why we, a nation of thinkers, have never pondered over the
need to legislate and protect our children on our own. Maybe, there are many ugly
truths about our own society that we are uncomfortable in confronting.

The hon. Minister, while introducing the Bill, has rightly said that the truth of
our nation is that the study on child abuse conducted in 13 States has brought forth
the data that over 53 per cent children in our country have been abused once or
more than once. And, 50 per cent of the children who are abused have been abused
by somebody they trusted or somebody in a position of responsibility. This study
has also highlighted an alarming figure that the rate of conviction in cases of rape of
children has fallen by 8 per cent from 2001 to 2009. Worst still, conviction of those
who procure minor girls has fallen by 20 per cent in the same time period. According
to the Standing Committee Report, Sir, the reason for fall in rate of conviction is the
stigma that the victim has to go through and the delay in judicial proceedings. But,
one of the biggest reasons that the Standing Committee is silent on is the attempt
by the society and families to keep quiet.

I think, Sir, there are many amongst us today and those who might be
watching the proceedings of this House who know that it is difficult for us to
believe the reality that there may be people amongst us, in our families, in our circle
of friends who will abuse the relationship of trust and abuse a child. This urge to
disbelieve that a human being can fall to such levels makes us many a time turn
away from a child who seeks protection, a child who needs rehabilitation and a child
who deserves justice.

However, this Bill which secks to protect the child and provide justice is
silent on efforts to prevent abuse. Sir, while I will put forth my humble suggestions
to the hon. Minister with regard to prevention of the abuse which can be
encompassed by this Bill, I would first like to highlight certain gaps in the clauses
mentioned in this Bill which see to protect our children.

Hon. Minister, I would like to draw your attention to Chapter-II, Explanation
1A, which defines consent. According to this, consent also means any form of non-
verbal communication. I would plead today that you delete this particular phrase as
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no predator should be allowed to use this phrase in any manner whatsoever to

indicate that through non-verbal communication he or she received consent for the
act from the victim-child.

Madam Minister, in clause 5(i), page 4, I draw your attention to the
aggravated penetrative sexual assault and punishment therefor, which will be
adjudged on the basis of the fact that whoever commits penetrative sexual assault
on a child knowing that the child is pregnant will be punished accordingly. Madam
Minister, all that an accused has to do is explain ignorance of the pregnancy to
enable a lenient view of the law. I request you to kindly delete the same and ensure
that punishment is harsher still in such a case.

Sir, on page 6, clause 9(1), it is said, “whoever commits sexual assault on the
child more than once or repeatedly”. Through you, Sir, I would urge the Minister to
ensure that the punishment for the first time offender should be high enough to
serve as a deterrent; and, in case of repeated offence, a repeat-offender should get
life imprisonment.

I am intrigued, Madam Minister, that clause 9 (1), states, “whoever commits
sexual assault on a child and attempts to murder the child”; and, according to clause
10, the punishment prescribed is not less than five years but which may extend to
seven years and shall also be liable to fine. Madam, under section 307 of the IPC,
attempt to murder entails imprisonment of ten years along with fine. If the victim has
been caused hurt, this punishment is extended to life imprisonment. I would like you
to explain us as to why attempt to murder of a child under this Bill carries a lesser
sentence as compared to section 307 of the IPC.

Sir, before I move on to the next clause, let me tell the hon. Minister that I am
distressed as a mother that even this Bill, which seeks to protect all children in our
country from sexual abuse, exempts the children of Jammu and Kashmir. I would
urge the entire House to resolve unitedly to impress upon the Government to ensure
that even the children of Jammu and Kashmir are protected from sexual abuse. Sir,
through you, I would like to draw the Minister’s attention towards Clause 11 which
defines ‘sexual harassment’. According to Clause 11, a person is supposed to have
committed sexual harassment upon a child when such a person with sexual intent
follows a child repeatedly. The hon. Minister, while presenting the Bill, spoke of a
girl who was continuously harassed by a man who repeatedly followed her. Madam,
if such a clause is brought into practice, all that a harasser needs to do is say that
his following the child had no sexual intent. Hence, I would urge you to re-look at
the phrase ‘sexual intent’ and not give a predator any excuse under this clause to be
absolved of the crime.
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Clause 15, Madam, on page 7, states, “Any person, who stores, for
commercial purposes any pornographic material in any form involving a child shall
be punished with imprisonment of either description which may extend to three
vears or with fine or with both.” Sir, I would like to ask the hon. Minister, through
you: is she implying that people who store pornographic material involving a child
for personal use and not for commercial purposes, are not to be punished under this
law? If, Minister, that is not your intention, then, please delete the words ‘for
commercial purposes’.

Sir, in Chapter IV, Clause 18, it is said, “Whoever attempts to commit any
offence punishable under this Act or to cause such an offence to be committed, and
in such attempt, does any act towards the commission of the offence, shall be
punished with imprisonment of either description which may extend to one year or
with fine or with both.” Through you, Sir, I would like to attract the hon. Minister’s
attention to the fact that you can imagine if this predator was successful in his or
her attempt to abuse the child, please ensure that punishment for attempting such a
heinous crime is a minimum of five to seven years so that such a punishment acts

as a deterrent in the future.

Sir, in Clause 19, if you look at sub-clause (5), I am sure, all the Members in
this august House would find the description preposterous because this sub-clause
states, “Where the Special Juvenile Police Unit or local police is satisfied that the
child against whom an offence has been committed is in need of care and protection,
then, it shall, after recording the reasons in writing, make immediate arrangement to
give him such care and protection,” Madam, a police officer is no psychologist, 1
would beg you to include, on compassionate grounds, the needs of victims to
ensure that they receive immediate relief and rehabilitation. We all know that victims
of violence and abuse need such support. Let this Clause be compassionate towards
the needs of the victims, instead of ignoring it.

In Chapter VI, Sir, which outlines, Mr. Minister, I would like your attention on
this because for me it is a matter of concern, Clause 24, sub-clause (1) reads, “For
the purpose of recording the statement of the child, the provisions of section 157 of
the Code of Criminal Procedure, 1973, shall apply”. Madam, I would like to attract
your attention to the fact that in Section 157 of the CrPC, according to proviso (A)
and (B) of sub-section (1), “The officer cannot be compelled to fully investigate a
case before him. He can simply in his report state his reasons for not fully
investigating the alleged crime, and inform the victim of the fact that he will not
investigate the case, or, caused it to be investigated”. Now, imagine if the abuser is
a member of the family, who approaches this officer, and impresses upon the officer
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not to investigate further, or, for that matter, takes support from other members of
the family to persuade the officer to drop the investigation, or, worst still, attempts
to bribe the officer to ensure that investigations do not take place. Imagine, Madam,
the condition of the child who barely manages to articulate his or her sufferings to
a uniformed officer only to be dismissed later. In fact, I would urge, through the
Chair, that the Minister should ensure that this Bill directs each and every officer to
complete investigations, to submit the reports to the courts, and let the courts
decide whether further investigation or prosecution is required in the case. If an
officer in-charge does not fulfill his responsibility, then the harshest of punishment
should be given to the said officer. Sir, in sub-clause 2 of clause 24, it is said that if
the statement of the child is being recorded, it shall be done so in the presence of
the parents of the child or any other person in whom the child has trust or
confidence in. I would beseech you to Include parent, guardian or child welfare
officer as designated by the court in the absence of a guardian which may include a
counselor, if the court so decides. Sir, while the Minister in her speech said that all
the offence with regard to children under the age of 18 have been considered in the
Bill in Clause-29, it is said that the victim is defined only as a child below the age of
16, thereby dismissing that children between the age of 16 and 18 can also be
victims. I would like you to reconsider the same. In clause 33, sub-clause 7, the
court shall ensure that the identity of the child is not disclosed to the media at any
time during the investigation except with the consent of the child or the parent or
the guardian. Madam Minister, I don’t think this particular sub-clause of clause 33
serves in any way in protecting the child’s interest. In fact, I am sure my media
friends in the gallery would join me in telling you that no publication or no right-
minded journalist would want to profit from the trauma of a child. The identity of the
child victim should not be revealed under any circumstances whatsoever, Madam
Minister. That is my plea to you. In clause 35, sub-clause 2, while the Minister
introducing the Bill said that judicial proceedings are not delayed. That is the
intention of this Bill. T would like you to concentrate on the fact that sub-clause 2
says that special court shall complete the trial as far as possible within a period of
one year from the date of taking cognizance of the offence. Madam Minister, I would
like you if you please delete the words ‘as far as possible” and instead be inspired
by section 309 of the CrPC, which ensures proceedings on a daily basis and in case
of rape under sections 376 to 376(d), which ensures that the entire trial is to be
completed within a period of two months from the start of the recording of the
statement of witnesses. Sir, clause 36 which describes how the child is not exposed
in any way to the accused at the time of recording of the evidence, while at the
same time, ensuring that the accused is not in a position to hear the statement of
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the child and communicate with his advocate, I would like the Minister to tell me
what kind of infrastructure is being made available in the courts to ensure that this
clause is implemented effectively. Sir, through you, I would like to attract the
attention of the hon. Minister towards clause 41, which says the provisions of
clauses 3 to 13, both all inclusive shall not imply in case of medical examination,
medical treatment of a child when such an examination or treatment is undertaken
with the consent of his parent or guardian. Madam Minister, I would request you
that in the interest of children in this country to get into consultations with members
of the medical community to ensure that those people who have taken the
Hippocratic oath and yet defy it and then abuse a child should not take the cover of
this clause to escape the hands of the law. I would hope that the Minister does
consult the stakeholders in the medical community and reviews another aspect of
this particular clause. Sir, while I have highlighted the gaps in the Bill, I would now
like to take this opportunity to put forth my suggestions. Let there be a mechanism,
Madam Minister, if you so please, of setting up a cadre of welfare officers who are
not only trained in law but also specifically trained to deal with the issues arising
out of emotional and mental scars that are left on a child subsequent to abuse. I
know this Bill involves the use of special juvenile police unit, but the hon. Minister
also knows that in he Standing Committee deliberatives stakeholders had apprised
the Ministry that these mechanisms are yet to be established in many States, and,
wherever established, cannot be considered to be performing their mandated task. In
fact, Sir, the Minister might not remember, but in the Winter Session of 2011, on the
Floor of this House, I had asked the Minister to let me know the number of cases of
abuse of women and children, that have been registered in the institutions run by
the Government. The response from the Minister was that ‘the data is still being
collected.” Madam, we are half way through 2012, and I, still, have not received the
data, because I guess that the mechanism of detection, conviction and rehabilitation,
which you spoke about today, still lacks the conviction with which you tried to
present the Bill today in this House. Sir, in order to prevent abuse, I think we need
to engage with the schools and educational institutions and impress upon them the
need to report a crime if a child brings it to their notice, I would also like that this
Bill should make it mandatory. Hon. Minister, I would beg your special attention to
this. Please make sure that this Bill makes it mandatory to register any person who
has been previously convicted of any sexual offence, whether against children or in
general, with the local police authorities and carry a punishment in the event of non-
compliance. Local police authorities should be directed to share this information with
the community leaders and the educational institutions in order to enable parents to
monitor and, or, prevent their children from interacting with anybody who has a
history of sexual abuse or deviance.
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Sir, I also, through you, urge the hon. Minister to ensure that the Limitation
Act does not apply to any civilian claim under this Act against the offender. This
Act should not prevent a separate civil proceeding against the offender for
compensation. Sir, I am sure the Minister would agree that this Bill is extremely silent
on rchabilitation of child victims. I would urge the Minister, through’ you, Sir, to
consult with State Governments in order to determine adequate allocation of funds,

which would ensure not only effective implementation of the law but also provide
for relief and rehabilitation of child victims.

Sir, before I conclude, let me thank all the Members who are present in the
House for this debate. Today, their very presence communicates to the children of
our nation our resolve to protect them. Sadly, there were many who were robbed of
their innocence, many who were denied justice and yet many who escaped the full
force of law in the absence of such legislation. In the year 1996, Sir, the mother of a
six-year old daughter sought justice from the Delhi High Court. This child was
abused by her father and his office colleagues. The father of this six-year old
worked as Under Secretary in the Ministry of Home Affairs. After work, every day,
he would take his child alongwith his four colleagues to a hotel, consume alcohol,
watch blue films and proceed to abuse the child.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, please conclude.

SHRIMATI SMRITI ZUBIN IRANI : When the senior counsel representing
the mother pleaded with the Court to punish the group for sexually abusing the
child, all the law could permit was a slap on the wrist of the abettor and his
accomplices, for there was an absence of a definite law which would punish the
group severely for its actions. The counsel, Sir, for the mother, who sought justice
said, “It was time to give a go by to traditional approach which according to him
reflected male views and male standards.” He made an impassioned plea to
recognise, feel, and respond to the changing scenario and challenge. The law did
not respond and those who indulge in sexually abusing the child in a group got
away with a slap on the wrist. They still, Sir, roam the strects of the nation’s capital.
I am afraid, they, still, probably, serve in the Administration today. Let, Sir, this Bill
tell those predators that we shall never again deny justice to a child that secks
protection under the Constitution. Let them know that this House stands united in
punishing those who defy and demean the laws of humanity.

It is my proud privilege, Sir to initiate this debate on behalf of the BJP,
wherein, I, today, am led by the same Counsel in this House who sought justice for



Government [10 MAY, 2012] Bilis 373

that six-year old girl. That Senior Counsel is Shri Arun Jaitley, and this House today
should rise above all ideological differences to help deliver justice to those when

there was none.

Hon. Minister, in conclusion, I would urge you to work in the interests of our
nation’s children and to consider my pleas, my suggestions, and, with these words,
Sir, I thank you for this opportunity.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Congratulations. It was a well-
studied speech. Now, Shrimati T.N. Seema.

DR. T.N. SEEMA (Kerala): Thank you very much, Sir, for having given me this
opportunity.

Firstly, while supporting the Bill, I would like to appreciate the hon. Minister
of Women and Child Development for bringing this important Bill in this house.

The Protection of Children from Sexual Offences Bill is, perhaps, the most
important piece of legislation in the interest of children that we have seen so far. It
addresses an important aspect of child care, that is, to give protection to a child to
live with dignity.

Sir, our nation which proclaims high human values, peace and non-violence
also has a bad record in the matter of treatment of children and women for that
matter. Sir, data from the National Crimes Record Bureau show an alarming increase
in cases of sexual offences against children. Sir, if we see the record of the last many
years, we will find that 25 per cent of the reported cases in each year were registered
against children. Worse, such offences are mostly committed by persons known to
the child or close to them, including near-relatives. Hence, these cases are either not
comprehended by the children as crimes, and even they do not like it, they do not
report it out of fear. Our existing laws are not effective in curbing these crimes and

in giving justice to the victims.

Sir, in this context, the proposed Bill is highly timely and will be welcomed by
all

Sir, although the Bill is fairly comprehensive in its approach and its
provisions, there are a few areas in which changes will be required. The Standing
Committee has already recommended many amendments to the Bill which I feel
should be incorporated. I would like to highlight only some of the points.

Firstly, about the provision regarding consent for sexual acts. Clauses 3 and 7
of the Bill have identical provisions which state that if a sexual assault is committed
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against a child between 16 and 18 years of age, it shall be considered whether the
consent has been obtained or not. I understand that the Government has already
decided to amend the similar provisions in the Indian Penal Code (375 and 377) in
the matter of rape of women between 16 and 18 years of age. While supporting this
provision of consent of age as 16-18 in the Bill, I would like to express my concemn
about the issue regarding the teenagers who are getting married without the
permission of their parents. We know there are many incidents of honour killings
reported from many, many States and it is happening every day in many States.
Young people are getting married without the will of their parents. I am afraid, the
penal provisions against the offenders who are involved in sexual relationship with
minor girls provided in this Bill will be used as a tool against those young couples
who are getting married without the permission of their parents. So, I would like to
suggest that a provision should be added in this Bill that ‘if two young people
engage in consensual act, then it should not be criminalized and the boy should not
be punished. If the age difference is five years or more between the man and the
minor girl, then the man can be held liable.

Sir, I would also like to point out some inadequacies in this Bill. The Bill
contains no provision with respect to compensation to the victims of the offences
contained therein. This omission is indeed glaring, considering that the victim is in
his or her tender years and thus is extremely susceptible to intense psychological
harm, perhaps, more so, than the adult victims. The family of the victims require
financial resources to engage experts to periodically review the child’s mental and
physical health. On the other hand, the National Commission for Protection of Child
Rights have advocated compensation for child victims in the form of the craft Bill.
The Supreme Court, in the Delhi Domestic Working Women’s Forum versus Union of
India and Others, has directed the National Commission for Women to evolve a
scheme so as to wipe out the tears of the unfortunate victims of rape. This led to
the establishment of the Criminal Injuries Compensation Board for compensating the
rape victims. Moreover, Section 357 of the CrPC is inadequate in such cases, as it
provides compensation only after conviction of the accused. Thus, in most cases,
owing to the immense backlog of cases in courts, the compensation would be given
only at a much delayed stage, whereas the requirement is immediate. Realizing these
concerns, as also the intention of the Bill, which is mainly reparative and not
compensatory, I urge upon the Government to add provisions for compensation of
the child victims of sexual abuse in this Bill, so as to make this legislation more
effective.

Sir, the Standing Committee recommended an effective mechanism for
monitoring, evaluation and even rehabilitation. I fully agree with what Smritiji said
about rehabilitation, I would request the hon. Minister to ensure effective running of
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the child homes and child protection institutions in all States for effective
implementation of this Bill.

Sir, I would like to draw the attention of the hon. Minister to the serious
issue of declining conviction rate of rape cases against children. Even that point
was made by Smritiji in this House. It is clear that formulation of laws alone cannot
make a difference to this situation. We need to sensitize the whole judicial system,
the police, the whole burcaucratic system as also the society, about the rights of the
children. I think, we, the representatives of people in this country, should take up
the initiative to change the mindset of the society and have a more child-friendly
and women-friendly society.

With these words, I extend my support to this Bill.
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SHRI D. RAJA: Sir, I support this Bill. It is a very important Bill. But, the
success of this legislation lies in the implementation of various other legislations
related to child welfare, for instance, Right to Education, Abolition of Child Labour,
and Prevention of Child Marriages. All these legislations will have to be effectively

put in practice. Then only, this legislation can be successful.

Having said that, 1 would like to raise on¢ small issue. The Statement of
Objects and Reasons, in para 2, states, “2. The United Nations Convention on the
Rights of Children, ratified by India on 11th December, 1992, requires the State
Parties to undertake all appropriate national, bilateral and multilateral measures to
prevent (a) the inducement or coercion of a child to engage in any unlawful...”.
What is ‘unlawful’ or ‘lawful’? Further, it states, “...sexual activity; (b) the
exploitative use of children in prostitution or other unlawful sexual practices”. Even
though it is part of the United Nations Convention on Rights of Children, India
could have taken serious note of formulation of offences. It is a serious flaw that 1
find in this Convention, that is, ‘unlawful’ or ‘lawful’ sexual practices in which
children are coerced. This is one issue India could have taken at the time of ratifying
the U N. Convention.

Having said that, Sir, I must make one or two points. One is that the Standing
Committee has talked about a special treatment to the children who belong to the
SC/ST categories. The Committee also feels that some provision for protecting the
interest of children belonging to the Scheduled Caste and Scheduled Tribe
categories should be added to this Bill. The Committee’s recommendation is based
on the premise that the SCs and STs are still marginalised groups in the society. I do
not know as to why this Bill does not speak about that.

Sir, finally, I agree with previous speakers, Shrimati Smriti Irani and Dr. Seema,
who have stressed the points on compensation and rehabilitation of children. Sir, the
greatness of any nation is measured, and should be measured, by how it treats its

[Shri D. Rajal
children, how much concern it has for its children. If India wants to demonstrate its
greatness, India should prove that it cares for its children and it has utmost

concerns for its children. Otherwise, this Bill will remain as one of the legislations we
pass.
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SHRIMATI SMRITI ZUBIN IRANI: Sir, please allow one clarification.
(Interruptions) Sir, there is a need for a separate fund for relief and rehabilitation of

child victims. In my conversation with the Minister, she has assured me that in the
Rules, it will be taken up but my concern is with regard to the offence of attempt to
murder. Madam, I have not found that. If you could please also assure that section
307 which gives imprisonment up to ten years or extends it to life imprisonment will
be taken care of. ([nterruptions)

SHRIMATI KRISHNA TIRATH: That is up to the court. (Interruptions)

SHRIMATI SMRITI ZUBIN IRANI: Madam, even section 157 has not been
taken in. (Interruptions)
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THE VICE-CHAIRMAN (PROF. PJ. KURIEN): The question is:

That the Bill to protect children from offences of sexual assault, sexual
harassment and pornography and provide for establishment of Special
Courts for trial of such offences and for matters connected therewith or
incidental thereto, be taken into consideration.

The Motion was adopted

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We shall now take up clause-
by-clause consideration of the Bill.

In clause 2, there are 3 amendments no. 3 to 5 by the hon. Minister.
Clause 2—Definitions
SHRIMATI KRISHNA TIRATH: Sir, beg to I move:

3. That at page 2, lines 14 and 15, the words “save as provided otherwise”
be deleted.

4. That at page 2, after the 18, the following be inserted namely:
‘(fa) ‘prescribed” means prescribed by rules made under this Act;

(fb) “religious institution” shall have the same meaning as assigned to
it in the Religious Institutions (Prevention of Misuse) Act, 1988.".

5. That at page 2, line 22, for the words “in a domestic relationship with
the parent of the child and” the words “or has lived at any time in a
domestic relationship with” be substituted.

The questions were put and the motions were adopted.
Clause 2, as amended, was added to the Bill

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up clause 3.
There is one Amendment (No. 6) by the hon. Minister.

Clause 3—Penetrative Sexual Assault
SHRIMATI KRISHNA TIRATH: Sir, I beg to move:
6. That at page 3, lines 1 to 16, be deleted.
The question was put and the motion was adopted.
Clause 3, as amended, was added to the Bill.
Clause 4 was added to the Bill.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up clause 5.
There are nine Amendments (Nos. 7 to 15) by the hon. Minister.

Clause S—Aggravated Penetrative Sexual Assault
SHRIMATI KRISHNA TIRATH: Sir, beg to I move:
7. That at page 3, after line 25, the following be inserted, namely:

“(iv) where he is known as, or identified as, a police officer; or”.
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8. That at page 3, line 41, after the words “educational institution”, the
words “or religious institution” be inserted.

9. That at page 3, line 43, the word “or” be deleted.
10. That at page 3, after line 43, the following be inserted, namely:

“Explanation:—When a child is subjected to sexual assault by one
or more persons of a group in furtherance of their common
intention, each of such persons shall be deemed to have committed
gang penetrative sexual assault within the meaning of this clause
and each of such person shall be liable for that act in the same
manner as if it were done by him alone; or”.

11. That at page 4, line 1, for the words “causing injury” the words
“causing bodily harm and injury or injury” be substituted.

12. That at page 4, lines 4 and 5, for the words “to become mentally ill or
to become mentally unfit to perform” the words “to become mentally ill
as defined under clause (1) of section 2 of the Mental Health Act, 1987
or causes of impairment of any kind so as to render the child unable to
perform” be substituted.

13.  That at page 4, line 10, for the words “mentally ill or mentally unfit”
the words “or mentally ill” be substituted.

14. That at page 4, line 33, after the words “time being in force”, the word
“or” be inserted.

15. That at page 4, afterlife 33, the following be inserted, namely:

‘(w) whoever commits penetrative sexual assault on a child and makes
the child to strip or parade naked in public;”.

The questions were put and the motions were adopted.

Clause 5, as amended, was added to the Bill.
Clause 6 was added to the Bill

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up clause 7.
There are two Amendments (Nos. 16 and 17) by the hon. Minister.

Clause 7—Sexual Assault
SHRIMATI KRISHNA TIRATH: Sir, I beg to move:
16. That at page 4, lines 43 to 48, be deleted.
17. That at page §, lines 1 to 10, be deleted.

The questions were put and the motions were adopted.
Clause 7, as amended, was added to the Bill.
Clause 8 was added to the Bill.
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THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up clause 9.
There are ten Amendments (Nos. 18 to 27) by the hon. Minister.

Clause 9—Aggravated Sexual Assault

SHRIMATI KRISHNA TIRATH: Sir, I beg to move:

18.

19.

20.
21

22,

23.
24.

25.

26.

27.

That at page 5, line 20, for the words “when the person is known” the
words “where he is known as” be substituted.

That at page S, line 35, after the words “educational institution”, the
words “or religious institution” be inserted.

That at page S, line 37, the word “or” be deleted.
That at page §, after line 37, the following be inserted, namely:

Explanation: When a child is subjected to sexual assault by one or
more persons of a group in furtherance of their common intention,
cach of such persons shall be deemed to have committed gang
penetrative sexual assault within the meaning of this clause and
each of such person shall be liable for that act in the same manner
as if it were done by him alone; or”.

That at page 5, line 40, for the words “causing injury” the words
“causing bodily harm and injury or injury” be substituted.

That at page 5, line 42, the word “penetrative” be deleted.

That at page 5, lines 43 and 44, for the words “to become mentally ill or
to become mentally unfit to perform” the words “to become mentally ill
as defined under clause (1) of section 2 of the Mental Health Act, 1987
or causes of impairment of any kind so as to render the child unable to
perform” be substituted.

That at page 5, line 47, for the words “mentally ill or mentally unfit”
the words “or mentally ill” be substituted.

That at page 6, line 18, after the words “time being in force”, the word
“or” be inserted.

That at page 6, after line 18, the following be inserted, namely.

‘(w) whoever commits sexual assault on a child and makes the child to
strip or parade naked in public;”.

The questions were put and the motions were adopted.
Clause 9, as amended, was added to the Bill.
Clause 10 was added to the Bill.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up clause
11. There are two Amendments (Nos. 28 to 29) by the hon. Minister.
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Clause 11—Sexual Harassment
SHRIMATI KRISHNA TIRATH: Sir, I beg to move:

28. That at page 6, line 33, for the words “or through any means” the
words “or through electronic, digital or any other means” be
substituted.

29. That at page 6, after line 36, the following be inserted namely—
‘(vi) entices a child for pornographic purposes or gives gratification
therefor.”.
The questions were put and the motions were adopted.
Clause 11, as amended, was added to the Bill.
Clauses 12 and 13 were added to the Bill.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up Clause
14. There are three Amendments (Nos. 30-32) by the Minister.

Clause 14—Punishment for using child for pornographic purposes
SHRIMATI KRISHNA TIRATH: Sir, I beg to move:

30. That at page 7, lines S5 and 6, for the words “liable for rigorous
imprisonment” the words “punished with imprisonment of either
description” be substituted.

31. That at page 7, line 8, after the words “also with fine”, ‘the words “also
be liable to fine” be inserted.

32. That at page 7, for lines 9 to 11, the following be substituted, namely:

“(2) If the person using the child for pornographic purposes commits
an offence referred to in section 3, by directly participating in
pornographic acts, he shall be punished with imprisonment of
either description for a term which shall not be less than ten years
but which may extend to imprisonment for life, and shall also be
liable to fine.

(3) If the person using the child for pornographic purposes commits
an offence referred to in section 5, by directly participating in
pornographic acts, he shall be punished for rigorous imprisonment
for life and shall also be liable to fine.

(4) If the person using the child for pornographic purposes commits
an offence referred to in section 7, by directly participating in
pornographic acts, he shall be punished with imprisonment of
either description for a term which shall not be less than six years
but which may extend to eight years, and shall also be liable to
fine.
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(5) If the person using the child for pornographic purposes commits
an offence referred to in section 9, by directly participating in
pornographic acts, he shall be punished with imprisonment of
either description for a term which shall not be less than eight
years but which may extend to ten years, and shall also be liable to
fine.”.

The questions were put and the motions were adopted.
Clause 14, as amended, was added to the Bill.
Clause 15 was added to the Bill.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up Clause
16. There is one Amendment (No. 33) by the Minister.

Clause 16—Abetment of an offence
SHRIMATI KRISHNA TIRATH: Sir, I beg to move:
33. That at page 7, after line 29, the following be inserted, namely:

“Explanation III—Whoever employs, harbours, receives or
transports a child, by means of threat or use of force or other
forms of coercion, abduction, fraud, deception, abuse of power or
of a position, vulnerability or the giving or receiving of payments
or benefits to achieve the consent of a person having control over
another person, for the purpose of any offence under this Act, is
said to aid the doing of that act.”

The question was put and the motion was adopted.
Clause 16, as amended, was added to the Bill.
Clause 17 was added to the Bill

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up Clause
18. There is one Amendment (No. 34) by the Minister.

Clause 18—Punishment for attempt to commit an offence
SHRIMATI KRISHNA TIRATH: Sir, I beg to move:

34. That at page 7, lines 37 and 38, far the words “punished with
imprisonment of either description which may extend to one year” the
words “punished with imprisonment of any description provided for the
offence, for a term which may extend to one-half of the imprisonment
for life or, as the case may be, one-half of the longest term of
imprisonment provided for that offence” be substituted.

The question was put and the motion was adopted.
Clause 18 as amended, was added to the Bill

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up Clause
19. There are five Amendments (Nos. 35-39) by the Minister.
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Clause 19—Reporting of offences
SHRIMATI KRISHNA TIRATH: Sir, 1 beg to move:

35. That at page 7, line 42, for the word “apprehends” the words “has
apprehension” be substituted.

36. That at page “8, line 9, after the words “an interpreter’’, the words
“having such qualifications, experience and on payment of such fees as
may be prescribed’’ be inserted.

37. That at page 8, line 15, for the words “as may be required” the words
“as may be prescribed” be substituted.

38. That at page 8, line 17, for the words “report the matter to the Special
Court” the words “report the matter to the Child Welfare Committee
and the Special Court” be substituted.

39. That at page 8, after line 19, the following be inserted, namely—

“(7) No person shall incur any liability, whether civil or criminal, for
giving the information in good faith for the purpose of sub-section
..

The questions were put and the motions were adopted.
Clause 19, as amended, was added to the Bill.
Clause 20 was added to the Bill.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up Clause
21. There is onec Amendment (No.40) by the Minister.

Clause 21—Punishment for failure to report or record a case
SHRIMATI KRISHNA TIRATH: Sir, I beg to move:

40. That at page 8, line 26, after the words “who fails to report”, the words
“the commission of” be inserted.

The question was put and the motion was adopted.
Clause 21, as amended, was added to the Bill.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up Clause
22. There are four Amendments (Nos. 30-32) by the Minister.

Clause 22—Punishment for false complaint or false information
SHRIMATI KRISHNA TIRATH: Sir, I beg to move:

41. That at page 8, line 36, the words “on a child below the age of sixteen
years” be deleted.

42.  That at page 8, line 41, the words ‘‘being less than sixteen years” be
deleted.

43. That at page 8, lines 42 to 46, be deleted.
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44,

That at page 8, linc 47, for the bracket and figure “(4)” the bracket and
figure “(3)’” be substituted.

The questions were put and the motions were adopted.
Clause 22, as amended, was added to the Bill.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up Clause
23. There are five Amendments (Nos. 45-49) by the Minister.

Clause 23—Procedure for media

SHRIMATI KRISHNA TIRATH: Sir, I beg to move:

45.

46.

47.

48.

49.

That at page 9, lines 3 and 4, the words “and without the consent of the
child or his parents or guardian, who may be involved in an offence
under this Act either as an accused or as a victim,” be deleted.

That at page 9, the 5, for the word “character” the word “reputation”
be substituted.

That at page 9, lines 6 and 7, the words “without the consent of the
child or his parents or guardian,” be deleted.

That at page 9, after line 9, the following provison be Inserted, namely:

“Provided that for reasons to be recorded in writing, the Special
Court, competent to try the case under the Act, may permit such
disclosure, if in its opinion such disclosure is in the interest of the
child.”.
That at page 9, line 14, for the words “one year but which may extend
to two years” the words “six months but which may extend to one year”
be substituted.

The questions were put and the motions were adopted.
Clause 23, as amended, was added to the Bill

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up Clause
24. There is one Amendment (No. 50) by the Minister.

Clause 24—Recording of statement of a child

SHRIMATI KRISHNA TIRATH: Sir, I beg to move:

50.

That at page 9, for lines 17 to 37, the following be substituted, namely:

“24.(1) The statement of the child shall be recorded at the residence of
the child or at a place where he usually resides or at the place of
his choice and as far as practicable by a woman police officer not
below the rank of sub-inspector.

(2) The police officer while recording the statement of the child shall
not be in uniform.
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(3) The police officer making the investigation, shall, while examining
the child, ensure that at no point of time the child come in the
contact in anyway with the accused.

(4) No child shall be detained in the police station in the night for any
reason.

(5) The police officer shall ensure that the identity of the child is
protected from the public media, unless otherwise directed by the
Special Court in the interest of the child.”.

The question was put and the motion was adopted.
Clause 24, as amended, was added to the Bill.

THE VICE CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up Clause
25. There is one Amendment (No. 51) by the Minister.

Clause 25—DPolice officer not to be in uniform
SHRIMATI KRISHNA TIRATH: Sir, beg to move:

51. That at page 9, for lines 38 and 39, the following be substituted,
namely:

“25.(1) if the statement of the child is being recorded under section 164

of the Code of Criminal Procedure, 1973 (herein referred to as the
Code), the Magistrate recording such statement shall,
notwithstanding anything contained therein, record the statement
as spoken by the child:
Provided that the provisions contained in the first proviso to sub-
section (1) of section 164 of the Code shall, so far it permits the
presence of the advocate of the accused shall not apply in this
case.

(2) The Magistrate shall provide to the child and his parents or his
representative, a copy of the document specified under section 207
of the Code, upon the final report being filed by the police under
section 173 of that Code.”.

The question was put and the motion was adopted.
Clause 25, as amended, was added to the Bill

THE VICE CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up Clause
26. There is one Amendment (No. 52) by the Minister.

Clause 26—Accused not to be in contact
SHRIMATI KRISHNA TIRATH: Sir, I beg to move:

52. That at page 9, for lines 40 and 41, the following be substituted,
namely:
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“26.(1) The Magistrate or the police officer, as the case may be, shall

@

©)

Q)

record the statement as spoken by the child in the presence of the
parents of the child or any other person in whom the child has
trust or confidence.

Wherever necessary, the Magistrate or the police officer, as the
case may be, may take the assistance of a translator or an
interpreter, having such qualifications, experience and on payment
of such fees as may be prescribed, while recording the statement of
the child.

The Magistrate or the police officer, as the case may be, may, in
the case of a child having a mental or physical disability, seek the
assistance of a special educator or any person familiar with the
manner of communication of the child or an expert in that field,
having such qualifications, experience and on payment of such
fees as may be prescribed, to record the statement of the child.

Wherever possible, the Magistrate or the police officer, as the case
may be, shall ensure that the statement of the child is also
recorded by audio-video electronic means.”.

The question was put and the motion was adopted.
Clause 26, as amended, was added to the Bill

THE VICE CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up Clause
27. There are two Amendments (Nos. 53-54) by the Minister,

Clause 27—Medical examination of a child

SHRIMATI KRISHNA TIRATH: Sir, I beg to move:

53.

54.

That at page 9, linc 42, for the figure and full stop *“27” the figures, full
stop and bracket “27(1)” be substituted.

That at page 9, after line 45, the following be inserted namely:

“(2) In case the victim is girl child, the medical examination shall be

®

Q)

conducted by a woman doctor.

The medical examination shall be conducted in the presence of the
parent of the child or any other person in whom the child reposes
trust or confidence.

Where, in case the parent of the child or other person referred to in
sub-section (3) cannot be present, for any reason, during the
medical examination of the child, the medical examination shall be
conducted in the presence of a woman nominated by the head of
the medical institution.”.

The questions were put and the motions were adopted.

Clause 27, as amended, was added to the Bill
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THE VICE CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up Clause
28. There is one Amendment (No. 51) by the Minister.

Clause 28—Designation of Special Courts
SHRIMATI KRISHNA TIRATH: Sir, I beg to move:
55. That at page 10, after line 2, the following proviso be inserted, namely:

“Provided that if a Court of Session is notified as a children’s court
under the Commissions for Protection of Child Rights Act, 2005 or
a Special Court designated for similar purposes under any other
law for the time being in force, then, such court shall be deemed to
be a Special Court under this section.”.

The question was put and the motion was adopted.
Clause 28, as amended, was added to the Bill

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up Clause
29. There are two Amendments (Nos. 56-57) by the Minister.

Clause 29—Presumption as to certain offences
SHRIMATI KRISHNA TIRATH: Sir, I beg to move:

56. That at page 10, line 10, for the words “violating any of the provisions”
the words “committing or abetting or attempting to commit any
offence” be substituted.

57. That at page 10, line 11, the words "land where the victim is a child
below the age of sixteen years,” be deleted.
The questions were put and the motions were adopted.

Clause 29, as amended, was added to the Bill.
Clauses 30 to 32 were added to the Bill

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up clause
33. There are three Amendments (Nos. 58 to 60) by the hon. Minister.

Clause 33—Procedure and powers of Special Court
SHRIMATI KRISHNA TIRATH: Sir, beg to move:

58. That at page 11, lines 9 and 10, the words “except with the consent of
the child or his parents or guardian” be deleted.

59. That at page 11, after line 10, the following proviso be inserted namely:

“Provided that for reasons to be recorded in writing, the Special
Court may permit such disclosure, if in its opinion such disclosure
is in the interest of the child.”.

60. That at page 11, line 15, for the words “payment of compensation” the
words “payment of such compensation as may be prescribed” be
substituted.
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The questions were put and the motions were adopted.
Clause 33, as amended, was added to the Bill
Clauses 34 to 37 were added to the Bill

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up clause
38. There are two Amendments (Nos. 61 and 62) by the hon. Minister.

Clause 38—Assistance of an interpreter or expert while
recording evidence of child

SHRIMATI KRISHNA TIRATH: Sir, I beg to move:

61. That at page 12, linec 4, for the words “an interpreter”, the words “a
translator or interpreter having such qualifications, experience and on
payment of such fees as may be prescribed” be substituted.

62. That at page 12, line 7, for the words “an expert in that field”, the
words “any person familiar with the manner of communication of the
child or an expert in that field, having such qualifications, experience
and on payment of such fees as may be prescribed” be substituted.

The questions were put and the motions were adopted.
Clause 38, as amended, was added to the Bill
Clauses 39 to 42 were added to the Bill

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up
Amendment (No. 63) insertion of new clauses 42A and 42B by the hon. Minister.

New Clauses 42A and 42B—Public awareness about Act and Monitoring of
implementation of Act

SHRIMATI KRISHNA TIRATH : Sir, I beg to move:
63. That at page 12, after line 26, the following be inserted, namely:

“42A. The Central Government and every State Government, shall
take all measures to ensure that:—

(a) the provisions of this Act are given wide publicity through media
including the television, radio and the print media at regular
intervals to make the general public, children as well as their
parents and guardians aware of the provisions of this Act;

(b) the officers of the Central Government and the State Governments
and other concerned persons (including the police officers) are
imparted periodic training on the matters relating to the
implementation of the provisions of the Act.”.

42B.(1) The National Commission for Protection of Child Rights
constituted under section 3, or as the case may be, the State
Commission for Protection of Child Rights constituted under
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section 17, of the Commissions for Protection of Child Rights Act,
2005, shall, in addition to the functions assigned to them under
that Act, also monitor the implementation of the provisions of this
Act in such manner as may be prescribed.

The National Commission or, as the case may be, the State
Commission, referred to in sub-section (1), shall, while inquiring
into any matter relating to any offence under this Act, have the
same powers as are vested in it under the Commissions for
Protection of Child Rights Act, 2005.

The National Commission or, as the case may be, the State
Commission, referred to in sub-section (1), shall, also include, its
activities under this section, in the annual report referred to in
section 16 of the Commissions for Protection of Child Rights Act,
2005.”.

The question was put and the motion was adopted.
New Clauses 42A and 42B were added to the Bill.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up clause
43. There are two Amendments (Nos. 64 and 65) by the hon. Minister.

Clause 43—Power to make rules

SHRIMATI KRISHNA TIRATH: Sir, I beg to move:

64. That at page 12, after line 28, the following be inserted, namely:

65.

“(2) In particular, and without prejudice to the generality of the

(@

(b)

©
(@

foregoing powers, such rules may provide for all or any of the
following matters, namely:

the qualifications and experience of, and the fees payable to, a
translator or an interpreter, a special educator or any person
familiar with the manner of communication of the child or an expert
in that field, under sub-section (4) of section 19; sub-sections (2)
and (3) of section 26 and section 38;

care and protection and emergency medical treatment of the child
under sub-section (5) of section 19;

the payment of compensation under sub-section (8) of section 33;

the manner of periodic monitoring of the provisions of the Act
under sub-section (1) of section 42B.”.

That at page 12, line 29, for the bracket and figure “(2)”, the bracket
and figure “(3)” be substituted.

The questions were put and the motions were adopted.
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Clause 43, as amended, was added to the Bill
Clause 44 was added to the Bill
The Schedule was added to the Bill

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): Now, we shall take up clause 1.
There is one Amendment (No. 2) by the hon. Minister.

Clause 1—Short title, extent and commencement
SHRIMATI KRISHNA TIRATH: Sir, I beg to move:

2. That at page 2, line 4, for the figure “2011” the figure “2012” be
substituted.

The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, we shall take up the
Enacting Formula. There is one Amendment (No. 2) by the hon. Minister.

Enacting Formula
SHRIMATI KRISHNA TIRATH: Sir, I beg to move:

1. That at page 2, line 1, for the word “Sixty-second”, the word “Sixty-
third” be substituted.

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Preamble and the Title were added to the Bill

SHRIMATT KRISHNA TIRATH: Sir, I beg to move: That the Bill, as amended,
be passed.

The question was put and the motion was adopted.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): This was a very important Bill.
I thank all the hon. Members who sat beyond 6 o’clock and have cooperated to get
it passed.

RECOMMENDATION OF THE BUSINESS ADVISORY COMMITTEE

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): I have to inform Members that
the Business Advisory Committee in its meeting held on 10th May, 2012, has allotted
time for Government Legislative Business, as follows:

Business Time Allotted
1. Further consideration and passing of the Educational Three Hours
Tribunals Bill, 2010, as passed by Lok Sabha.
2. Consideration and passing of the following Bills, after
they are passed by Lok Sabha:



